
SCHEME FOR ENGAGING LEGAL RESEARCHER

IN RAJASTHAN HIGH COURT

Whereas sanction of 102 Legal Researcher on flred honorarium basis, for

their attachment, two each with Hon'ble High Couft Judges and 4 with I-Ion'ble the

ChieI Justice has been issued by the Govemmert of Rajas[hal, wjth a view, that the

attached Legal Researcher's may assist Hon'ble .ludge in Judicial work e.g.

Searchrng out case Law, articles, papers, taking down notes of arguments alld

prepadng notes about facts of the case etc. as also in administrative work, and

preparing of speech / articles elc. which add and enrich knowledge and experience of

concemed Legal researcher also.

Therefore, to oblain services of best incumbenis, ald with a view to keep

transparency in the mode, and modality of ergaging such Legal Researchcr;

proyidjng qualification / method of selection, brief job chart, general conditions of

job etc. Hon'ble Chief Justice, while exercising power conferred vide Article 229 of

the Corstitution of India, hereby provides following guidelines:-

1. Tide:

The guidelines provided herein after shall be called "Scheme for engagittg

Legal Researcher in Rajaslhan High Court."

2. Definitions:

Unless there is aDythiDg repugDant in the subject or context-

(i) Chief Justice means Hon'ble Chief Justice of Rajasthan High Court.

(ii) Judge means Hon'ble Judge of Rajasthan High Court.

(iii) Legal Researcher means Legal Researcher recruited urde. this Scheme.

(iv) ScheduJe means schedule given at the end of these guidelines.

(v) Website means official website of Rajasfian }Iigh Court as ma1, be

uploaded from time to time. (At presert it is http:/,/hcraj.nic.in)

(vi) Universities / Colleges / lnstitutions shall mean the Universjties /

Colleges / Institutions established by law in hdia.

3. Tcrm and nature of €ngagement:

(l) Legol Reseorcher shall be engogeil on purc temporary contro.catol

basis initially for a term of one year but with extension for further

period of 4 yeors ot till the reairement of concerned Hon'ble ludge

whichever is eorlier subject to his/her pe$otmance to the sdtisfaction

of Hon'ble Juilge with whom he/ she is qttocheil, which sholl not entoil

person concerned to claim any reglor appointmenL

(ii) Four Legal Researcher shall he attached rvith Hon'ble the Chref Justice

and two each with Hon'ble Judge.
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(iii) Premature discharge of the assignment given to Legal Researcher

without any notice shall be Lawful, provided that the Holl'ble Judge wiih

whom concemed l,egal Researcher is attached, makes recommendaticn

in writing to the Hon'ble Chief Justice.

(iv) A Legal Researcher intending to leave assignment at prc-mature srage

shall be required to give prior notice of three months, or residuary term of

assignment, which ever is less.

4. Method of Selection:

(1) Legal Researcher shall be selected by notifying reqwrement os ond

when the vaconcy would arise. Requirement would be notified Hon'ble

Judge wlse and the applicotions wouid dlso be invited Hon'ble ludge

wise, The proformo of abridged odvertisement sholl be os is prescribed

in Schedule-1.

(11) Applications w l be invited from the willing candidotes in Proforma

prescribed in Schedule-ll. Simultaneous to this process, the Registrar,

Universities/ Colleges/ Institutions moy also be intimated about the

requirement, requesting to persusde ond forword applicotions of willing

condidates along-w[th their recommendation.

(iii) .Notice for last date of submission of applicotion forms, intimation for

oppearing in interview ond letters of offer shall be published on rhe

officiol website.

5. Examination Fee:

Every candidate shall pay Rs.100/- as examiration fee through Demand Draft

or Postal Order to be dram in the name of Rcgistar General of llaiasthan

IIigh Court.

6. Seleclion oLlegal Researchet :

(l) Applications for appointment of Legol Researcher will be placed before

the Hon'ble Judge concerned. Under the directions of Hon'ble Judge

concerned, shortlisting of the applications may also be done on the basis

of acddemic corrier and exfta curriculor ochievements of the

incumbents.

(ii) Selecrion of the Legal Researcher will be made by lTon'ble the Chief

Justice or the Hon'ble Judge concerned after intervie\^/ing lhe condidotes

for ossessing their suitabilily.

Z Aee and Nationality:

(i) A candidate must not have attained the age of 33 years on l" January

preceding the last date fixed for submission of the application.

(ii) He/She must be citizen of India.
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l
B. Oualifications:

(i) A candidate must be a fresh law graduate or post graduate in law from

Universities/ College/ lnstitutions established by law ir India.

(ii) A candidate must have basic linowledge of computer.

9. Disqualifieatiou-

(r) A caldidate must not be a practicing advocate nor engaged,/appointed

elsewhere, on holorarium/paymett basis.

(ii) A candidate must l1ot have more than one wedded spouse, nor should l]e

married to such a person, who already had a hving spouse at that time.

(iii) A candidate should not be involved in any crlminal case, whether

convicted or against whom criminal trial is pending.

10. Characteri

A candidate must be a pe$on of integdty, honesty and good moral character,

for which he will submit cenificate of two responsible persons, at the time of

submitting applicatioo.

I I. Honorarium:

(i) A fixed honorarium of Rs.30,000/- per month without any dearness or

other allowance/ perquisite, shall be pad to the I-egal Ilesearcher.

(ii) Proportionate reducdon of honorarium shall be made for unauthorised

absence, so also for absence beyond permissible period of leave.

12. Attendance and Leave:

(i) A Legal Researcher shall be entitled to one casual leave on completion of

one calenda.r month, and un-availed casual leave will accumulate, uptill

calendar year.

(ii) The Hon'ble Judge with whom rhe Legal Researcher is attached, shall bc

competent authority to sanction his leave.

(iii) Pdvate Secretary of Hon'ble Judge to whom such Legal Researcher is

attached shall maintain account of atrendance and casual leave of the

Legal Researcher, and will send its intimation on last working day of

each calendar month to the Bill Section, for preparing bill of honorarium.

13. Duties of Lesal Researcher:

0) Without adversely affectiag generally of the job i.e. to assist }Ion'ble

Judge in discharBe of Judicial and Administrative functions, the Legal

Researcher shall perform following duties, under direct control of

Hon'ble Judge with whom he is attached:

(a) To read the case files, and prepare the casc r.e. case summary and notcs

and chronology of events of such a comprehensive nature, thal rt may
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give to the Hon'ble Judge a complete view of the maler, including dre

legal questions involved, and the Iatest case-law having bcaring on tlrc

case either ways,

(h) to search and research legal points and principles under control and

guidance of Hon'ble Judge,

(c) to search out case la\r, arlicles, papers and other relcyant maleridl

required h discharge of judicial/administrativc work,

(d) to take down notes of arguments and to prepare notes of cascs,

(e) to identify facts, issues and questions that may arise in the couEe of

arguments, or as may be relevant for judgment,

(f) to maintain record of judgments by thc llon'ble Judge aloDgwith drc

point of law decidcd in that panicular case, ald to maintain it in such a

manner, as to be very conveniently retrievable, as and when needed by

the Judge, for any purpose whatever,

(g) maintenance of record of administrative utrrespondence,

administrative files, and, if specifically entrusted, of particular judicial

file(s),

(h) to perform whatever is directed, in the course of imparting trajning Lo

him, with regad ro procedure and substantive law,

(i) to assist Hon'blc Judge in preparing any speecl/academlc paper.

14. Dutv Haurs:

It is full time job, and Legal Researcher may be required to attend resjdential

oflicc of concemed Hon'ble Judge, in addition to normal duty during office

hours. He/She may be required to attend office/residential office eyen on

gazcned/ local holidays. However, the time schedule shall be mutually

adjusted by Hon'bie Judge concemed, so as to make convenient working of

thc I-egal Researcher as well as the Hon'ble Judge concerned.

I5. Conduct during and after term of assignment:

(i) A Legal Researcher shall maintaifl devodon to duty, and hrgh standard ol

moral during the term of assignmentr Hc/She will not disclose any fact

which comes to his/her knowledge on account of such official

attachment, during or after completion of term of assignmeut, ulrless such

disclosure is Iegally rcquired in discharge of lawful duties.

(ii) 'l'he Legal Researcher will not accepr any other assignmcnt during term

of assignment as I,cg,al Researcher.

(iii) He/She will not pracrice for a period of 3 ye'rrs beforc l{on'ble Judge,

with whom he/she was attached, nor r,nrU ever handlc a case, rvith
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relation to \ahich he./she has discharged aly duty, in dny manner. ,rs

Legal Researcher.

(iv) He/She will not lcave headquarter without seeking permission from

Hon'ble Judge concerned.

(v) He/She will not avail leave without getdng it sanctioned. In any case of

emergency, hc/shc will immediately contact and convey Private

Secretary of Hon'blc Judge concerned, oI his/hcr inability to attend

office.

16. Und€rtaking:

Refore taking over assignment, Legal Researchel shall subllrit an undenal<ifg

in format, as may bc prescribed in Schedule-lll Irom timc to time, before

Rcgistrar Administration ot the Rajasthan High Courr, Jodhpur/Bench Jaipur

I7. Ceraificate:

(i) On successful completion of term of assignment, a cenificate by dre

Registra.r General shall be rssued, in form prescribed in Schedule N.

(iD If the assigDment is terminated due to pre-maturc discharge by llig,h

Court, or due to voluntarily givin8 up assignlueut, by Legal Rcsearchcr

concemed, no such certificate shall be given.

18. Publication of the Scheme ;

(i) The scheme shall bc uploaded on website and intimation of uploading

may be given to the RegistraE/ Institutions/ Universities/ Colleges.

(ri) Hon'ble Chicf Justicc may, direct publishing ol Lhis scheme - in any other

additional manuer also.

By the Orders of Hon'ble the Chief Justice

qi"'
RLGISTRAR (ADMN.)
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No uA(iiixa)( I Xs/201S(Sepl)i ala? I)are

Copy ro :-

1. 'l'hc Rcgistrar -cum- Principal Secretary to Hon'ble the Chiel Jusrice.

rslnlts

2. All tie Privare Secreraries to Hon'ble Mr./Dr.,Mrs.,Miss/Kumari Jusrice, Rajathan tligh

Coun, Iodhpur and.laipur Bench, Jalpur.

ffii""'
RE(;lS'fRAR (n DMN.)

Copy also for-uarded to the followings Ior information and necessary acrion:-

L 'fhc Rcgisrrar (Admn./ Exam^Vrits/vig./ Rules/Class /CPC/ OSD), Rajasthan Hlgh Cou't,

Jodhpur/.laipur Uonch, .laipur.

2. (loncerned .loinr Deputy Regisrrar'/ fJeputy Reglsrrar, Ra.lasthan Iligh Cour1, JodhpL,r/

Jaipur Bench, Jaipur.

3. Senior Librarian, Rajasthan lligh Coun, Jodhpur/ Jaipur Bench, Jaipur.

4. DIO, (lompurcr Cell, Rajasthan High Coun, Jodhpur for uploading on o[[icia] websire o[

High Court.

5. Concerned AOJ/AAOS, Rajasthan High Court, Jodhpur/ Jaipur Bench, Jaipur.

ftiit
RI CISIRAR (AI)MN,,
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SCHEDULE.I

RAJASTHAN HICH COURT

ABRIDGED ADVERTISEMENT

Applicolions are invited from eligible condidotes hoving requisite quolifrcauons

for Controctuol engogement os Legol Reseorcher for deputing with Hon'ble the

Chie[ ]ustice / Hon'ble Mr. Justice for o period of one yenr

under the Scheme for engoging Legol Reseorc her. Moximum oge of the

condidate os on 1" Januory of year _ must nol be more Lhan 33 yeqrs. The

lost date for suhmitting applicotion (duly lilled up and complete in every monner)

must reoch to the oflice of Registror Cenerol, Rojosthon High Court, Jodhpur cn

or before during oflice hours.

The Scheme for engoging Legol Reseorcher in Rojasthon Iligh Courl ord

Applicotion Form can be downloode<l lrom lhe olliciol wehstte of l?ojosthon High

C our t (!1tto : / / hc r o i. n ic. in L

Date Registrar General

Rajasthan High Court
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Adv No./Legal Researcher/ Namc of Postr Legal llescatcher

Lirst Date:

Nome of Hon'ble Judge for whom opplication is submitted -

1. Name of Applicant

(lr Capital lefter)

2. Date of Birth

3. Scx(Male/Female)

4.Nationality

5.Full Name of Father/Husband

ti.Prcsent Postal Address

T.Pcrmanent Address

8. Lducational Qualificarion

Name of
Board./

Univemity

SCHEDULIJ-II

HIGH COURT OF JUDICATURE FOR RAJASTHAN

Tot0l
Marks

Marks/
Obtoined

Percentqge ol
Merks obtoined

ount: Rs. -_ __ Date.

L Do you havc knowledge of Computer Operation? (Yes/No)

(a) Whether you have undergone arty certificate/dlploma coursc in conrputer

operation fuom a recognized lnstitute? Please give particulars

10. Are you ularried? If so, do you have more than one spouse living or marled a

person having a \pou\e Living?

11. Number aDd Date of Bank draft/Bankcr Cheque /lPO and Valuc:

Number

(Signature of Applicant)

Nome of
Institution/

College

Year of
possing

Name of

passed
exam

Name of Bank/ Post Office

ffi"
8t13



Note

l.Candidates should affix a latest taken coloured photograph taken on or after

iu passport size wil'h his own signature thereon and duly attestcd l)y

some Gazetted Officer at the place provided in the applicarion.

2.The envelop containing application should be marked "APPLICATION FOR

THE POST OF LEGAL RESEARCHER".

3.Envelop shall conlain only one application form. An envelop containing rnr)r('

than onc application form shall stand rcjected.

4.Candidatos must attach with the application form, certified copies of thc

certificates in support of their age and educational qualifications, extra curricular

activities and also in suppon of their having computer knowlcdge.

S.Applications may be sent either by Speed Post, Registcrcd Post A.D., or through

Courier, or can be deposited by hand during office hours.

6. Application will be rejected if photo is not pasted or Bank Draft/Postal Order is

not attached or if certified copy of certificates are not attached with it, or rf rt is not

signed by the applicant or if it is not received by the last date^ime.

7. Applications received after last date shall not be entenaincd and the Court will

not be responsible for any postal delay. The defective applications, which aro nol

complele in any respect, will be rejected out-righr.

B.Candidate shall give an undcrtaking on the pr€scribed prolorma that during thc

engagement as Legal Researchcr, hc/she shall not practice in any court of lar., nor

engage himself/herself in any prolcssional pursuit.

g.The candidates are required to fumish a checklist along with application fomr

mentioning therein details about the certificates and the tesdmonials enclosed with

the form.

l0.Information rcgarding format of application and other informarion are availal)lc

on the website of the Rajasrhan High Couft at

read crrelully before filling up dppli(dlion.

Date

nl in which nrust be

REGTSTRAR GI]NIi]IAL

Kn,
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SCHEDUL[-III

UNDERTAKING

son of resident o f

hdvirs heen d\sigoed j,'h of

*-, -"""*. . 
"*ra""*rain,. 

uon lt" :odg. i'n ar.n"rg"

of JudiciaV Administrative/ Official/ Semi Official functions, do hereby submiL my

undertaking and affirm as under;

That I have carefully read the SCHEME FOR ENGAGING LEGAL

RESEARCHER IN RAJASTHAN HIGH COURT and have fully understood

lhe provisions coDtained therein, I understald aDd do ufldertake lhat I am bound by

the provisions contained in the above said scheme and that I will abide b1' the

provisions of it.

Date Signature

(Name of CaDdidate)

Verified

(Registrar General)

1
K'tl
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SCHEDULIJ-IV

To tdllom so ever itmay concem

It is to certify that Mr./Mrs./Miss.1 ...................................... Son/

Daughter^Vife of .................. resident of

........ had performed job and successfully pafticipated in

training as Legal Researcher w.e.f......1o........... He was attached to Hon'ble Mr.

Justice................ Hon'ble Chief Justicc/ Hon'ble Judge of

Rajasthan High Court and his/ her performance was found to be satjsfaclory/

good/outstanding.

Date
REGISTRAR GENERAI,

dh
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LETTER OF OFFER

Upon selection of Mr./Mrs./l\4iss ..............................Son/ \Vifc/

Daughter of............. ......... resident of . . . . . . . . . . . . . . . as l,egai

Researcher under the provisio[s of Scheme for engaging Legal Researchc[ in

Rajasthan High Court, offer to join wirl n seven days from the datc of rc(1.ii)r ol

this letter is being rnade broadly on following rerms & conditions:-

t.'l'hat it is pure temporary contractual assigDment Io[ a period of olrc year u hiclr

shall not entail you to claim any rcgular appointment.

2.Prcmature discharge of the assignment withour notice shall be lawful proYidcd

Hon'ble Chief Justice / concerned Hon'ble Judge makes wdtten recommendation.

3.4 fixed honorarium of Rs.30,000/- per month without any dearness or (thel

allowance/perquisite, shall be paid to you. However, proportionate reduction shall

bc madc on account of unauthonzed absence so also, absence beyond pennisstble

period of leave.

a.You shall be entided to one casual ieave on completion of one calendar uronth alrd

uo-availed casual leave will accumulatc uptrll dtltermjnalion of term of cngagcntcnt

5.Thc provisions contained in Schcmc for cngaging Lcgal Rescarcher in t{aiasthan

HiBh Court arc bindirg upon you.

6.On successful completion of term of assignment, a cenificate by the Registrar

General shall be issued.

7 You will maintain devotion to duty, aDd high standard of moral, during the ternt

of assrg,nment. You will not disclose any fact whuch comes to your krowlcdgc on

account of such official attachmeut, during or after completion ol ternt o[

assignmeDL, unless such disclosure is legally required in discharge of lawful dulics.

B Your principdl duties are as [olluws:

(a)'lo read the case files, and preparc the case, i.c. case sunmary and notes and

clrronology of events of such a comprehensive [ature, that jt may givc lo th('

Ilon'hle Judge a complete view of the mater, includiug the Iegal questions itlvo]ved,

and the latest case-law having bearing on the case cither ways,

(b)to search and research legal points and piinciples rmder control aud guidcs of

Hou'ble Judge,

(c)to search out case law, articles, papers and other relevant material requil€d in

discharge of judiciaVadministrativc work,

(d)ro takc down notes of arguments and to prepare notes of cases,

(e)to identify facts, issues and qucstions that may arise in the coursc of arg,uments,

or as uny be relevant for judgnent,

(f)to maintain record of judgments by the Judge aiongwith the point of law dc( i(lc(l

in thar parucular case, and to maintain it in such a manner, as to be vcty

fril',
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conveniently retrievable, as and when needed by the Judge, for any purpose

whatever,

(g)maintenance of record of administrarive corresponding, administratlve files, and,

if specifically entrusted, of particular judicial file(s),

(h)to perform whatever is directed, in the course of impaning tlaining to you, with

regard to procedure and substantive law,

(i)to assist Hon'ble Judge in preparing any speech./academic paper.

9 You will not be entitled to practice as a lawyer or to take any employmcnt during

the term of assignment. lf already enrolled, you will inlimate Bar CouDcil of

Rajasthan for suspension of Enrollment.

1o.That you shall wear a black coat (and in case of male, tie also) during court

hours.

1l That you will carry a photo affixed identity card with you so that free access to

court room, computer cell and library can be given.

12. That you will not practice for a period of 3 years before Hon'ble Judge wirh

whom you were ottached, nor will ever handle o case, with relotion to which you

have discharged ony duty , in any manner , as Legal Researcher

r3.Breach of any term / conditioD or any indiscipline by you shall attract

termination of assignmelt without notice.

REGISTRAR GENERAL

6il',
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